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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application no. 51/2025

D~

IN THE MATTER OF: 7 b
NOTARIAL

DEVENDER ...APPLICANT
VERSUS
PRINCIPAL CHIEF CONSERVATOR OF

FORESTS & ORS. ...RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 1TO 3.

I, Ankit Kumar S/o Sh. Anil Kumar, aged about 39 years, presently posted as Dy.
Conservator of Forest (South), having office at Department of Forest & Wildlife,
Government of National Capital of Delhi, (hereinafter referred to as the ‘answering

Respondent’) and do hereby solemnly affirm and declare as under:

1. That I am currently holding the post of Deputy Conservator of Forests (South)

and competent to depose by way of the present affidavit on behalf of the

answering Respondent.

2 That I have gone through the contents of the present application i.e., O.A. no.
51/2025 filed by the applicant and has understood the same. It is submitted that
the contentions raised in the application to the extent the same are inconsistent

with and contrary to the submissions made hereinafter.and except to the extent

contrary to the record.
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That I have read and understood the contents of the present affidavit and state
that the facts stated herein are true and correct to the best of my knowledge on

the basis of the records available with the department.

That it is submitted that the answering Respondent is filing the present affidavit
in compliance of the order dated 14.05.2025. The relevant portion of the order

dated 14.05.2025 reads as follows:

“...6. Issue notice to the respondents for filing the reply
affidavit. Applicant is directed to serve the respondents and file
affidavit of service at least one week before the next date of
hearing.

7. List on 18.09.2025%.

PRELIMINARY SUBMISSIONS

5

That the present application has been filed by the applicant under Section 18
(1) read with Section 14, 15 of National Green Tribunal Act, 2010 inter alia
seeking following reliefs:

a. Direct the respondent authorities to remove all the illegal encroachment

Jfrom the Kharsa no. 298, Village Chattarpur.

b. Direct the respondent authorities to maintain the water body in the said

Khasra no. 298, Village Chattarpur, Khasra no. 1789/438, Asola and

Khasra no. 1187 Fatehpur Beri New Delhi.

c. Direct the respondent authorities establish clear perimeter of Khasra

demarcating as Forest Land to stop any encroachmepf i~
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d. And pass such further order or orders as may be fit proper and necessary in
the facts and circumstances of the case and thus render justice.

That it is submitted that the applicant has alleged the encroachment and illegal

construction on the following land:

a. Khasra no. 298/1, Chattarpur

b. Khasra no. 1187, Fatehpur Beri, New Delhi

¢. Khasra no. 1789/438, Asola

That vide notification no. F.10(42)-I/PA/DCF/93/2012-17(1), dated 24.05.1994,
Chattarpur Village was notified as reserve forest under Section 4 of the Indian
Forest Act, 1927. Copy of the notification no. F.10(42)-I/PA/DCF/93/2012-

17(1), dated 24.05.1994 is annexed herewith as Annexure — 1.

That as per the order no. F.33(8)/87/S.K./Rev./5963 dated 03.11.1987 under
Section 160 of Delhi Land Reforms Act, 1954 read with Rule 168 of the Delhi
Land Reforms Rules, 1954, the Administrator of the Union Territory of Delhi
directed the Gaon Panchayat of Village Chattarpur to reserve the land for the
purpose of maintenance and development of forest and trees or any other work
of public utility for the purposes of the said Act which may be specified by the
Administrator  from time to time. Copy of the order no.

F.33(8)/87/S.K./Rev./5963 dated 03.11.1987 is annexed herewith as Annexure

-2.
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11.

12,
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no. 58/2013 in the matter of Sonya Ghosh versus GNCTD. Pursuant to the said
directions, the demarcation of the entire forest land in the Southern Ridge was
carried out. As per the said demarcation, the Khasra no. 1187, Fatehpur Beri,

New Delhi and Khasra no. 1789/438, Asola constitute ‘non-forest” land.

That Khasra No. 298 of Village Chattarpur has been recorded as fully
encroached Khasra in the form of an “Unauthorized Colony™, as per the
annexure R - 11 annexed with the affidavit filed by the Revenue Department
before the Hon’ble National Green Tribunal in OA4 no. 58/2013 in the matter
titled Sonya Ghosh versus GNCTD. Copy of the said affidavit filed by the
Revenue Department before the Hon'ble National Green Tribunal in OA no.

58/2013 in the matter titled Sonya Ghosh versus GNCTD is annexed herewith

as Annexure — 3.

Further, as per the report dated 02.09.2025 submitted by the Deputy Range
Officer (South), copy whereof is annexed hereto as Annexure-4, Khasra No.
298 of Village Chattarpur is found to be encroached.

[NOTE: No water body is mentioned or shown in Khasra no. 298 of Village

Chattarpur either in the affidavit supra or the report dated 02.09.2025.]

That further as per the above-mentioned affidavit filed by the Revenue
Department in Sonya Ghosh (supra), an area of 07 biswa out of 03 Bigha 05
Biswa of Khasra no. 298 of Village Chattarpur is allotted to the MCD
(Annexure R - 3 annexed with the above-mentioned afﬁd@@w of the list

)
of allotments is annexed herewith as Annexure — 5. <, \
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That a letter bearing F.No. 05/DCF(S)/Land/Chattarpur/2024-25/3523-25 dated
04.09.2025 has been issued to the SDM (Saket) for removal of encroachment in
Khasra no. 298, Village Chattarpur through STF. Copy of the said letter is

annexed herewith as Annexure — 6.

That it is humbly submitted that the Deputy Conservator of Forests (South) has
the highest respect and regard for the orders of this Hon’ble Tribunal. The
present status report and its annexure(s) are being placed before this Hon’ble

Tribunal for its consideration and further directions, if any.

DEPONENT

VERIFICATION

Verified at New Delhi on this _ day of September, 2025 that the contents of the
above Affidavit in reply are true and correct to the best of my knowledge based
on records and information received and believed to be true and correct. No

part of it is false and nothing material has been concealed therefrom.

5

DEPONENT
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DEVELOPMENT DEPARTMEN"
NOTIFICATIONS

) No F 10{42}-1/PA/DCF, f93{2912—~1?(l}—-1n pursuance of the provzs:ons of Scc:tmn—4 ‘of “ths, Ind
Act, 1927 (Act No. 16 6f 1927) the Lt. Governor, 6f National CapitaE Termtoi:y of: Dalh _traby deé

ment:onad in Schedule ‘A’ below as rc:ssrved forest.

SCHREDULE

All forest lands and wa.stel‘ands Whli}h is thc prpoerty of the—'govgrﬁﬁwpt‘ ,e:';fi ;éx}f}r J:;i(:l-i"' ZoveTn,

Froprietasy rights in;

I Northern Ridge in National Capital Territory ~ North by
of Dethi, surrounded on .

Sounth by

East by

West by,

(Approxmate area §7 ha 3

1. Central Rsdg: in WOT of Delhi, sm‘:ounded Worth by
on C.. " South by

) East by

West by

{Approximate aren 564 ha)
TTE. South Central Ridge it NCT of Delgi, North by
surrenrded on South by
East by
West by

(Approxixqately area 626 ha.)

IV. Southern Ridge in NCT of Delhi North by

South by
East by

“Deini, the 24tH May, 1994

SAY

Jubﬂee Haﬂ GovL Petrt)] Pmnp, Mas_;zd
Malil Road. - -

Crossing of Old G, T. Read aud Ram j?hansa
Marg,. OId Subzt, Manch : :

Mall Road, Rajpur Road,'Behl"" MCT
Oﬁice .

Dhaulakua.n M'lz ary
“Marg C :
- Mandr "V[arg, Tnstlf:ut!fua] a:ea-an
: Wﬂlmgdon Crépent. = S
Tndes puri Road and Narama Industmal
arca, ‘

Qutab Instiurional arex, -
Vagdnt Kun_;, Klshan Ganj
Aurobindo Marg, Nazazika Bagh. <

JYawahar Lal U‘Il‘tVeiSlt)’ Road Vasa.nt Ku.n_], -
Mehrawi. - .-

Power line Erom Mah:palpur to. Sultan‘ .
Gauri: Tomb, Telephone Ling' from, Sultan -
Pur  Ghanri Tomb. to, grossing ‘of * Mam
Power Line & Roa.di “Westetn, Bumdaty of
Ghatonu, Westem boundary' . of . Aya -
Nagar, Southern®’ Boundary of : Ia.unapur :
Southern Boundary of Fa.tshpu.r Beti; Fas-
tern, Boondary of Ascla Viﬂage, ‘Bastern . .
Boundary of - Shahpur; ‘Eastern Boundary -
of Chandanhols, . Rastery” Boundary-iof
Satbari, Eastern.. "“Boundery of Maidan
Garhi, Sonthern. Boundzuy of Naih Sarai,
"South Eastein - Bmmdry of. Dcuh aad
Adilabad ruins.

State of. Ha.ryma. -
'Sm-a‘] Is:und Road and’ State of Harya.na.

naje 8
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4 ) DELRT GAZETTE : EXTRAORDII\ARY

West by ' . State of Haryana, Eastern. .- Bmmaary of o
Rajokari, - Bdstern.Boundary of Mahkpur,
Kohi & Rangpun ‘

(Approxxm&te area 6200 ha.}.

. TET Tha 10(49)fff¢?qf35[€[93f"018—23{H) T T sﬁ%r&mr ¥eo7 Lo 'i%'?ra_zfsr;-'
fo @er 17) 9 w4 % wwarg iR s (w)%%ﬂwwmrsﬁﬁﬁa—ﬁﬁ =T e
Aofey R sfwez (Tdiem.) =1 wswe St whrgew e g, 10(42){1{%'@,132{%?]93(]{)
feaw 24 7%, 1994 ¥ ofSm Rt ¥ Hmx = aw vﬂ-‘:r:r ATIF 9T A A EmR w A E 0T
m—rrﬂﬂqsﬁﬂra'm af%wrw#rﬁmrmmqﬂaﬁﬁw'

T g 2 F 1 U wrEeay W sm?rr‘ T Ee® ¥ T a=iewg ﬁ“ﬁ?“rwﬁra‘mﬁra

31:’[‘-??1' 7 a‘f‘—f’
No. F. 10(42)IIPAEDCFI9352018 23 UD—  dated 24th May, 1994 r in of ‘over ‘aay forest . .

In pursuence of the provision of clauss (c} of sub- produce znd o deal with the-sams as provided in
section (1) of section 4 of the Indian’ Forest Act, Chapter 13 of th Tn dl Forest A t 1927 L

- 1927 {Act No. 16 of 1927), the Lt Governor 3 of the Indizn Forest Ao

of National Capital Terzitory of Delhi is pleased
to appaint ADLM. (Revenue) to be the Forsst
Setttement Officer to engnire into and defermine

By order andm tha name" ‘
& the Lt G'm_rernor off

the existence, nature and extent of any righiy B National Capital. Térritory

alleged 0 exist in favour of any person in of over - of Delhi, .

any Ia.nd comprised within 'such limits, as notified - o - ‘
* vide Notification No. 10(47)—IPA]DCF19.>I(I) # s G C. JOSHL, Dy. Secy.

Printed by lhe Mauager Govt. of India Fress, Ring Read, Maya ‘:"‘un, Nesw Delh,:—l.lﬂﬂﬁf# B SEEE g /J
and Pubhshed by the Contrdlfler of Pablicarions, Dethi-: 110054 1994- IR . /,

U?le 9
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2. . The Adminié@iﬁtor further direéts-that-thé;Gnqn Panciiayat

while discharging its duties undexr section’ 156 of the said Act,

:5hall place the aforésaid'land'at_the‘disrosal of the Developmen

Commissioner, Delhi ifer the maintenance anps development of fores

" .'and trees or any other work of:publicautility tor The purboses ¢

may. be speci

the sai ,
Lime- to time.

hich

fled by the Admints Tator from
. Al T

3. . -The Administrator also directs thai the Deruty

Commissioner,- Delhi shaly ebsure that the aforesaid tirections
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sovT. OF NCT OF DELEI § ORS. o RESPONDENTS
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I U R A e s

BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
N '
ORIGINAL APPLICATION ND-58 of 2013

TN THE MATTER OF o

‘Sortya Ghosh L : ...Applicant
Versus

Government of NCT of Délhi and Others ...Respondent

AFEIDAVIT

I Rajeev Verma, aged about 52 years being the Divisiora) Cormimissioner curr

Pﬂncgaai Secratmry, Revenge Depariment, GNCT of E&e i, do ?”:&eby sokermnly
-&ffirmand declare 8z undar;

1. That, this H@n’iﬂf@ Titbunal was pleased 1 issue directions vide order
- dated 11032019 directing therein that "revenue department shay
give a corplele detsl Wil regard to.the ihosns mmber; he ol

| Wes and Hfie dofe when such slictments were e, It shalf afo
sﬁﬁw as i whetfer proper a0provelL i1 accordance fo aw o

- alotments of forest land ad been aé!&aﬁ?ed or 710t For the aforesaid
EXBICSE. WS DHCS . BT G opnertundy év revenLe geEoartment fa
pregare complets. H?aﬁ? af all the w&@g.ﬁs i/ reqaﬁred separately. Thay
Shoud dlso give the TEqEE Gatai e f??eﬁéﬁ@ﬁ@@" daﬂ'i/@ it 5 frther

mada oy z‘ﬁaf & case of Bl % prepae o Colpiete and proper
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Y
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mag before the next dete. would ertail the officsls of e revenue
aepariment: vith coercive: orders, wihich wadld indisde cost efc the
map, as well as, otfer.dbtalls on dn sifdavit of Princinal Serretz Y,

et gy be fled bofbie Hiree days of the next date

That in comgliance to the directions of the Hon'ble Tribunal a defaiied

joint status report on demareation and handing over of Forest Land as

on 25-03-2019 sigried by the Deputy Camservator of Forest (South)
ard Distict Magistrate (Southy | & annexed and  marked as
- ANNEXBRE- 1.

| That, the Revenus 'dén&rﬁn_ént and Forest depantment have
Cmduﬁied ot survey cand- subsequently with the help of TSM
';umeyc:r prepared the TSV survey wiaps for 19 viflages viz. Ava
Nagar, Chattarpur, Neb. Sarai, Sahﬁﬁrpun Raipur khurd, Devii,
Asola, Bhiad, Mé'iéaﬁgafnhif Sa‘i'éﬁiajaﬁb, Siatba'ﬁf Jaunapur, Dera
Mandi, Tughalakabay; Puf-Pehlad Pur, Rajokd, Rangpuri, Ghitorni

and Mahipaipur. Duly signed Maps by t%}e"cnﬂf:emed revenue offidals

fieve been handed over to Forest Department, Copies of the said 19

maps along wﬁh @ consplidated map are marked and annexed as
ANNEXURE-2 (Colly).

'ilhat'the Revenue Departvient while ;:meparmg the maps have shown

- Separdtely in - different colowrs the e@ct Situs of lnd. The
encroachmeart free Forest land has been shasJ@m- in green colowr. The

fana where Jatima is riotavaiiatle is shawmin green colour with biue

16
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dots. The encroachment on the Forest land has Been shown in brown
colour strips and lands afiotied o the Govt. Departmients have been
“shown:in the: pattern of stars on the green cotour -

5 k That, the complate st «of aliotments has been prepared with the
detalls of Khasrm nur

%, area, date of aflctment and the

HeRt/agency 1 which the alistment were made. The list of

allotments & annaxed and marked as ANNEXURE-3. It was found

et these allotments post 1994 nefification: have been made without

proper approval inv-aceordarnies to Law, An 'ihquiry ‘has“.\been ordered

!
|

with the following:terms of refiererics

- b Circumstancss inowdiich these alotments have beer made
withput abtaining proper approvel in accordance with law:

i Identifing the officars/ officals responisibie for above lapse:

. Suggesting further course of actidn @ prevent any such
lapse; : :

iv. .ﬁsé;eﬁammga-tﬁe: present status of use of Ehs‘se‘ allotted tand

| paresis aﬂd"idenii?ging the steps, if any, that may be taken
1o meet the reguirement of law post facto.

Copy of the Order in-this regard is ai: ANNEXURE-4.

B, Tt is further submitied that in cases of fand where 7afima is nob

- 131'!31}@&1@: the concermed “SOMs/RAS have already initiated the
process tosicomplete the work.

R A Further, the ﬁfa_iiﬁwing directions have been issued 1o ensure that

~ such devigins/vielations of law do not take placs in future:

17
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.k Deputy Commissioners of Revernue Districts shall ensure

tiat kf‘zasra numbers of all notified forest lands are entered

in Revehtig reecﬁﬁs immediately.
fi. -— A mandatory reference shall be made o Dy. Conservator of
forest ‘conesrwed with & copy to Principai Chief Conservator
-of Forest before forwarding any proposst of aliotment to
check that the proposad fand dxaes 10t Tall in notified forest
lands. Director (Panchayat’ shall not éfoces,s any case of
allctmertt of Gram Sabha Land unless 2 certificate that éhe
land . does not fall in notified forest area is received from

Deputy Cormmmissioners concerned,

fl. No miation of forest land shall be effected. ¥ any

application is received in this regard, the Dy. Conservator of
Forest shalf also be informed with a copy to Principat Chief
Conservator Gf Fare's_t",‘ hc}wever,l the mutation of forest fand
shall not be carried out, ¥ any mutation of forest land is
done, Tehsidar concerned shall be opersomally held
tési;msibfé and disciplinary action shail be taken against
ﬁér[ Hir as per rules,

That, the -affidavit as diracted by this Hbonble Tribunal is being

sabmr’ctesﬁ before this Hor'ble Tribunal for kind consideration and

undersigned assures that e orders passed by this Hon'ble

Tribunal shall hemmr;ii;eci Himely It fiture,
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VERIFICATION:

i, the depenent above-named, do herehy solemnly affirm and declare

1 that the contents of the present affidavit are true and correct to the
best of my knowledge and belief and are based upon the documents
avaifable in the Department and nothing material has been concealed

there from.

7 S Verified at New Daffi an this .. day of Aprii, 2019, %ﬁf’ -~
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1. That, this is in support fo afﬁdawt ghd In compliance of directions

| lssued by this Honble Tribunal vide order dated 11-03-2015. The

following is substiitted hefore this Hon'tle Tribunal,

Status of Demarcation and handing over of Forest Land as o 28-

. 63-2919:"

S.No

Title

Thvea (Eigha-

Biswa}

Remarks

TR
Ridge/Forest land |

71310-18

Total Brex
tdemarcated  with
TSM

70941-02

Area notified excess than

‘avellable in the Revenue |

| Record -
369-16 Bigha- Biswa
L Tughlakabad:-
294-14

Bigwa.

05 Biswa.

.  Rajokat:-
Bigha- Biswa.
Rangpuri:- 15-01
Bigha- Biswa.
¥ - Mahipalpur:-
F 00 Bigha- Biswa,

55-

Bigha- |
i Pul Pehladpur:- 0- |

50

Total  arem  of
Forest fatid
handed over o
e Fotest
Eepartmert

65453-04

5487-18 Bigha - Biswa
rarea not handed over as
- explained below:-
1 189-10  Bigha-
Biswa area under
stay in
Cages.

13ttima
Broceedings
the Cowt
RA/SDM,

LCourt |

kL 1995-13 Bigha- |
Biswa area under

in
of |

i
i
|

:
i
t
:
i

H

1

#




NCR

20¢[21

H. The cases @ ke
seftled oy the!
Forest Seltlement |

. Officer/ ADM:~ :

a. 245-04 Bigha -
Biswa private

.- area notified.

b. Area alofted to
the Govt. Depis:~
3057-11 Bighe-
2iswa,

1 stay ih cotrk cases |

1365-11

The list of Court cases is
endored as annexure RS.

a. Stay after

area
handed

over o the:

Forest

Departrent |

T 1180-01

" b. Sty ordorto

hianding
over

189-10

i
i

+

Tarea under M
khasre nes. whare

| TBthima
progeedings
initisked

| handed ever).

it in te|
RAGDM  Court, |
{Hence not |

19051 3

J - o 1 -~
The list of Min Khasra nos.
& enclosed as annexure
R&.

| The cesss fo be

| Setligment
Officer/ ADMT

3672:04

z. The private
. aren

riotified  @s |
Forestland,

| 24504

{The Ter of Knasra nos, &
annexed as annexure R7.

b__ The ares!
fotified  in
exceis Hhan

areg

He
Reverniie
Record

avaliable in |

360-16

The fist of Khasra 1S, &
: erwlosed as annexre RS,

Lc Aes

1 3057-04_

The complee it of
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SoEEd Fa ]
the  Gowt.

agencies

| alistments T the

Government

. iizamﬁemi‘sfageﬁcies has

peerl prépared with the

details of khasra numbers,

arsa, date of allotment and
the same s annexed and
rmgrkedl as ANNEXURE-
w3,

{Boundary  wall)

I. Boundary
wal
length: -
11196
Maters.

i, Fendi ng‘ =
1500
‘Meters.

THe vilage wise detail 15 |

anclosed as annexure R9.

No. OF pitlar fixed

13794

The village wise detzils is
enclosed as annexure RS,

Coordingtes on

the Mao

12573

The village wise detalls is
enclised as annexure RS,

Ty

Foral aes nder

 encroachment

 4684-17

i, Yillage wise list of
ancroachments
#re enclossd as

annexure R10 o |

R26

ii. 2368-07 Bigha-

Biswa
Encroachment

removed.  The |
lists of khasra
nos. from which |

ancroachment
removed are
entiosed as
Coannexure R27
i#t, The fists of
BRCrgachments
are forwarded

the Spedal Task |
Force (STF) under |
Chatrmanship  of |

Vice-Chairman

' DDA for i
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N ,:st,*’
P
i,
-

by 6y

of NEeCessary
. Police Foree,
w.  The religious
struciures  upder
encrgachment are

Religious

for necessary
action.

referrad . o the

Cormyittee, Delhi !

: - Immediate action |
and arrangernent |

H

That, the Revenue department and Forest department have

conducted Jeint 'suwe.sz and SE?)S&.‘C{'UEnﬁir with the help of TSM

surveyor prepared the TSM survey maps for 19 villages viz. Asola,

Bhatl,. Chatiarpur, Aya Nagar, Maidangarhi, Satbari, Sahcorpur,

" Seidulajab, Neb Sarml, Jaunapur, Dera ‘Eii“amzﬁt Devli, Rajpur khrud,

Tughalakabd, Pul pehad pur, Rajokrl, Rangpuri, Ghitorni anid

Mehipalpur. Duly sighed Maps by the concemed revenue officials

have been handed over to Forest Department. Copies of the said 16

aps glong with & consofidated map are marked and annexed as

ANNEXURE-Z {Colly).

That the Revenue Department while preparing the maps have shown

separately o differant coburs the exact status of land. The
éﬁamadﬁment free Forest fand has been shown In areen oolour. The
land where Tatima Is not available is showd in green colour with blue
dots, The encroachment on the ‘Farest land has been shown in brown
colour stfips and lands allotted o the Govt. Departments have been

shown iy the pattern of stars on the green colour.




3 116

T s s s s o

}

et
Lt
LW

3. That, the complete st of aliotpents has been prepared . with the

_ L _ defails of khasra numbers, area, date of aliotment and the

~ o 7 T department/agency to which the allotment were made. The list of
- allognents is iaﬁnexed and marked as '-ﬁNkEXU‘RE-& It was found
] that these affotments post 1994 notification have bean made without
!'_-, propér ,ép@:quai " acrordance to Law. An 'iﬁqumx has been ordered

1 - with the foliowing terms of reference +

L Circymstances in which these aflotments have besn made
without obtaining proper approval in accordance with law;

+ . Identifying the officers/ officials responsible for above Japse:
: il Suggesting further course of action to prevent any such
T ' ' lapse; ,

: v, Agcertaining the present statts of ixse ef these allotted land
parcels and idenififing the steps, i any, that may be taken
o maet the requirement of law post facto.

Copy of the Ordar in this regard is at ANNEXURE-4.

4. Itis further submitterd thet In cases of fand where Tatims is not o

_avallable, the concermed SDMs/RAs have dlready infdated the

process to cofmiplate the work,

5. Fm*—tﬁefr; the following directions have bean issued to ensure that i

such deviations/violations of law do not take place o future: i
L. Depulty Commissionérs of Revenue Districts shall ensure
that khasra numbers of all notified forest lands are enterad

in Revenue records immediately.

b b e 4 AR I



if.

HE

. DM (S/nu/ 1)

F randatory reference shall be made to Dy. Conservator of

forest coricerned with @ copy to-Principal Chief Consarvator

of Forest befare forwarding any proposal of ailotment to

check that the proposed fand dogs not fall in notifled forest

lands. Director (Panchayat) shall not process any case of

) allotment 6F Gram Sabha Land tnless a certificate ,‘éh‘at the

land doss npt fall it rotifidd forest area is received from

Deputy Comwriissioners concerned.

Mo wutation of forest fand shall be effected. If any
2pplication is received in this régard, the Dy. Conservator of
Forest shalt alsg be informed with 2 copy to Prindpal Chief

Consetvatpr of Forest, however, the mutation of forest land

stiall bot be carded out, f any mutation of forest fand is

: |
done, Tehgiidar concerned &":ﬁe%fi be personally held

respenstile end discplinary action shall be teken against

her/him as per rules.

"y

Plac

DCF (South)
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Rl.l

SRA ﬁrsaﬁf*the;
Sj Consolidat

&d forest:

land,

REMARK

T URAUTHORIZED

LCOLONY

_ 4-16]

UNAUTHORIZED
COLONY

UNAUTHORIZED
COLONY

0-6

UNAUTHORIZED
. COLONY

28]

UNAUTHORIZED
COLONY

4161

UNAUTHORIZED
COLONY

T UNAUTHORIZED

COLONY

16|

4-16

T UNAUTHORIZED

COLONY

' 4?1:53 )

4-16

UNAUTHERIZED
_COLONY

I UNAUTHORIZED
416

COLONY

416

46

415!

UNAUTHORIZED
COLONY

T UNAUTHORIZED
54

COLONY

416/

416

UNAUTHORIZED
COLONY

"UNAUTHORIZED |

~ COLONY

4-16]

_A16]

416

416
T

UNAUTHORIZED
COLONY

3+18

UNAUTRORIZED

_ COLONY

_ 318

5-19

| UNAUTHORIZED

COLONY

UNAUTHORIZED
COLONY

__A4-18]

4-16]

UNAUTHORIZED
_COLONY

416

416

A-1E

UNAUTHORIZED

COLONY

416

4-16

A6

4-16

UNAUTHORIZED
_COLONY
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Gt il s nst 2

ACHMENT IN THE FOREST AREA OF CHA

Rii
TTARPUR

- Consolidat]
ed forest

 Area of the| ENMCROACH |
MENT AS
PER SITE

REMARK

7-8

- UNAUTHORIZED

COLONY

{NAUTHORIZED
COLONY

- UNAUTHORIZED

COLONY -

- UNAUTHORIZED

COLONY

UNAUTHORIZED
COLONY

TUNAUTHORIZED

COLONY

T UNAUTHORIZED

COLONY

UNAUTHORIZED
CoLOMY

" TINAUTHORIZED

COLONY

UNAUTHORIZED
COLONY

_3-18;

UNAUTHORIZED
. LOLONY

50|

UNAUTHORIZED
. COLONY

A

UNAUTHORIZED
COLONY

s

418

- UNAUTHORIZED

COLONY

34}

UNAUTHORIZED

COLONY

48

- UNAUTHORIZED
48

COLONY

4-15

| UNAUTHORIZED

COLONY

4-15

416

416

UNAUTHORIZED
COLONY

_4-16]

UNAUTHORIZED
COLONY

416

4-i6}

416

TUNAUTHORIZED

COLONY

T

514]

COLONY

416

415

UNAUTHORIZED |
£OLONY
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REMARK

T ONAUTHORIZED
2410t COLONY
- - UNAUTHORIZED
0-06! COLONY ,
o R UNAUTHORIZED |
P48l ¥l 418 4-161  O-1 COLONY
Lor R ' UNAUTHORIZED
- 4-1et 4-15 0-05 . COLONY
k ' | UNAUTHORIZED
5-8 ) 0-18 COLONY
T ONAUTHORIZED
4-16 4-15 001 COLONY
) I UNAUTHORIZED
416 48] 0-09] COLDNY
" ” UNAUTHORIZED
4-16 31§ 2:16)  COLONY
B “UNAUTHORIZED
412 i R . COLONY
E ' | ONAUTHORIZED |
| 4.6 LAdBl . 002 COLONY |
T ! T T UONAUTHORIZED
31t e Y = COLONY
T '_ T UNAUTHORIZED
Y . N COLONY
T - T T UNAUTHORIZED
o 54g0) 0 sLI80 0-17]  COLONY
' T UNAUTHORIZED
12 642y 207 COLONY
' 1 UNAUTHORIZED
561 56 §-14] COLONY
B T T T UNAUTHORIZED
4-7 47 0-10] COLOMNY
: ' T . | UNAUTHORIZED
7-18} o 7-i8] 1-12] COLONY
R _ T T T UNAUTHORIZED
49 48 2.9  QOLONY
o ' - UNAUTHORIZED
3-171 3170 =08y COLONY
' i | - ' UNAUTHORIZED
417 417 4-17 COLONY
! o "UNAUTHORIZED
416, 4-16!  4-18]  COLONY
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(HASF Araa aftha ENCRQACH j T REMARK
A\RE - Consolidat| MENT AS |
| &dforest] PER SITE

_ UNAUTHORIZED
517 5-171 1-13 COLONY
I T UNAUTHORIZED
6Dl &0 117 COLONY
' I N | UNAUTHORIZED
5 0 35 3-5 COLONY
[ | UNAUTHORIZED
18 18 1-8 COLONY
[ T | TUNAUTHORIZED |
1-12 12 112 COLONY
B! E - UNAUTHORIZED
312 313 1-16 COLONY
R - UNAUTHORIZED
s 0181 - COLONY
[ i 253.08] '

~pmer
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Annexure-4

FRTET die BRI
a7 Uq 9= Sha [T, Rt TR, 7% e - 110074

Har #, faATen 02/09/2025

ST o AT St
mw,aé eoall

fawz : wemeftT S Z@rr Ah § oo Rer & A Tw @0 298 #r a3es AWE & waw A |
Ref:- F.no.DSIDCF(S)ILandIChattarpur12024-2513477-78 Dated 01/09/2025 (copy attached).

HTeIoir Hgled,

SR e OX IO 39 T ¥ R amer Retiw 02/09/2025 F Rer @ SfH @Ew A0 298 F

%ﬁmﬁmmaﬂ‘h‘ﬁwwKMLm@ﬂ,ﬁmnﬁvﬂmﬁ?aSTFWﬁaiwﬁ?&%mmwﬁ?
@waozgaﬁgumahammﬁﬁr.mmuﬂQmmmt_mmm‘fzmgmt,m#rm#gmﬁ
Wiftar&ﬁmﬁ%aﬁrw?z#mm“mgmmmgm%mmﬂ:m:a"r’zmamwra?rtI

TET A0 298 & [ASTOT 5 BN © -

STF RAYE & egur e AmfaT & IER i tRRfae RAE
05/04/2019 % FER

TET 70 7 298 H FT HH 03
aET 05 fowar &, oa® | 298/2 &1 fFemfa AT & 3TaN @ar 70 298 # 03 &Er 05

07 fawar 7B F smer MCD T | @wW @0 298 #r For ¥ farear {9 O AT Jdw
F e & @ W 100 Fer Az | ImaRe qufE wE ¥ Srwwr A ﬁaﬁ:ﬁaﬁg‘é%(ﬁ#mﬂ)
AT g3 R (9 Fer) | HTT FAIT ¢ |

m:n‘e"ravrsﬁ,maﬁaﬂﬁstfﬁméa:aﬁtﬁwmmmmngsﬁ@a@m

YT 05 faEar ¥ fove & 208/2 Fr 07 fawaT SR F W7 MCD fsieT @ 3mdfeq & 9 9T 100 Fer I &
@%,mmﬁaaﬁﬁmﬂmswm,mmﬁaﬁmﬂwém

Holeel:- 1. #Hid & DleEns |

o

2 KML 5 g @ameha @y & uid
3 STF R a tfipsfie &1 i

4 feATE: 05/04/2019 1 RETEE |

= LRSLED

»n FD}“/ | ' ~
% ??oa At
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159 143/1 2-10 MCD 09,07.2001 GNCT of
Delhl
160 144/1 2-0 MCD 09.07.2001 GNCT of
Delhi
161 [ 145/1 0-08 MCD 09.07.2001 GNCT of
Delhl
162 280 0-02 MCD 09,07.2001 GNCT of
Delhi
163 298/2 0-07 MCD 09,07.2001 Gle,T of
Delhi
164 28 4-16 DTTDC 15.02.2010 GNCT of
Delhl
165 30 4-16 DTTDC 15.02.2010 GNCT of :
Delhi |
166 133 2-0 TRANSPORT 26.04.2005 GNCT of [
DEPTT. Delhi _
167 179 6-4 Mgl o 15.06.2006 GNCT of |
Delhi j
168 180 5-8 T E 15.06.2006 GNCT of l |
Delhi | |
169 181 4-16 TTE 15.06,2006 GNCT of |
Delhi !
170 182 4-4 TINE; 15.06.2006 GNCT of |
Delhi |
171! 183 3-5 DHS FOR HOSPITAL | 18.09,2007 GNCT of i
Delhi o
1577 184 4-16 DHS FOR HOSPITAL | 18.09.2007 GNCT of i
Delhi
173 185 4-16 DHS FOR HOSPITAL | 18.09.2007 GNCT of i
Delhi |
174 | 186 4-16 DHS FOR HOSPITAL | 18.09.2007 GNCT of |
Delhi |
175 188 ¢ 4-16 DHS FOR HOSPITAL | 18.09.2007 GNCT of 1' ;
Delhi | ]
176 189 4-0 DHS FOR HOSPITAL | 18.09.2007 GNCT of l
Delhi i
177 190 6-12 DHS FOR HOSPITAL | 18.09.2007 GNCT of |
Delhi
178 191 4-9 DHS FOR HOSPITAL | 18.09.2007 GNCT of
Delhi
179 192 4.1 DHS FOR HOSPITAL | 18,09.2007 GNCT of
: Delhi
180 _ 193 4.7 DHS FOR HOSPITAL | 18.09.2007 GNCT of |
Delhi !
- VILLAGE RAJPUR KHURD \ &
181 | Nil TNl [ Nil Nil Nl B 3
VILLAGE ASOLA "
182 1593 28-5 DIRECTORATE OF 28.01.2015 GNCT of _;
EDU. NCT OF DELHI Delhi i
183 1643 1-0 CHAUPAL 2007 GNCT of i
: “ Delhi |
184 | 1157 6-2 DELHI POLICE 25.03.2015 GNCT of
L Delhi
> VILLAGE Bhati
185 T ikegshl 02-03 Jal Board 19.12.2007 GNCT of
Department 5 Delhi H
: VILLAGE NEB SARAI |
186 | 420 0-8 ‘Health Department | 06.09.2011 GNCT of ! X
: for Dispensary Delhi
187 | 96 MIN 4-4 Barat Ghar & Park 2004 GNCT of
: Delhi
188 | 74 4-16 DSIIDC, 08.06.2007 GNCT of
Delhi
189 | 75 4-11 DSIINC. 08.06.2007 L,;u:: of
190 | 76 2-08 DSIIDC, 08.06,2007 (?;](I;: of E
191 [ 77 310 el :
. . DSIIDC, 08.06.2007 GNCT of
192 | a2 s okt
'L PO I e DU o SRS
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ENCROACHMENT IN THE FOREST AREA OF CHATTARPUR
S.N| KHASRA| KHASRA| Area of the| ENCROACH REMARK
0. AREA| Consolidat| MENT AS
ed forest| PER SITE
land F”_’/
\ UNAUTHORIZED
65 230 5-17 Szl ) ooy
T \ i UNAUTHORIZED
66 277 6-0 6-0 1-17 COLONY
( \ TRl UNAUTHORIZED
67 298 3-5 3-5 3-5 COLONY
T \ UNAUTHORIZED
68 845 1-8 1-8 1-8 COLONY
r \ UNAUTHORIZED
69 847 1-12 1-12 1-12 COLONY
V \ UNAUTHORIZED
70 895/1/2 3-13 3-13 1-16 COLONY
\ ‘ UNAUTHORIZED
71 1022 0-18 0-18 0-18 COLONY
(R Total 253-08

———
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37

URGENT COURT MATTER

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

F. No. 05/DCF(S)/Land/Chattarpur/2024-25/ 3Y P13 Dated: #1/09 /25~

To,
7 Deputy Range Officer (South Range)
Hauz Rani, South Forest Division

Sub: To submit Action taken report in respect of khasras no. 298 in village Chattarpur..

In the matter of News Item title «Devender vs PCCF & Ors.” OA no. 51/2025 pending
before the Hon’ble NGT, judgment have been made vide order dated 14.05.2025 to issue notice
to Principal Secretary (E&F), PCCF/HOD and DCE(S) i.e., Respondent no. 1 to 3 for filing their
reply affidavits. The relevant portion of the 6rdcr reads the follows:-

« 6. Issue Notice to the respondents Sfor filing the reply affidavit.

Appiicant is directed to serve the respondents and file (}fﬁf}avit of service at least

one week before the next date of hearing.

7. List on 18.09.2025.”

In this regard, the concerned Range and Beat incharge are directed to submit action taken
report within 2 days in respect to khasras no. 298 in village Chattarpur for the preparation for
reply in order to submit reply affidavit before Hon’ble NGT in this matter.

This issues with the approval of DCF (5).

/-

— 7
ge Officer\ [l
South Forest Division

Encl. as above
Copy to:

1. The Deputy Conservator of Forests (South), Office Of Deputy Conservator Of
Forests(South), Near Dr. Karni Singh Shooting Range, Tughlakabad, New Delhi-
110044, for kind information.

/ —
nge Officer \9 fos

South Forest Division
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Annexure-6

URGENT COURT MATTER

% o 2
Cfg o

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLITE
OFFICE OF DEPUTY CONSERVATORQF F ORESTRSOUTH)
NEAR DR. KARN] SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELJTL- 110044,

F. No. 05/DCF(S)/Land/Chattarpur/2024-25/3533 -4 Dated: &4 -0%-2813"

To,

The SDM {Saket)
DM Office Complex
M.B. Road Saket
New Delhi- 110023,

Sub:: Regarding removal of encroachment in Khasra no. 2?3; Village Chattarpur
as the said khasra is involved in the matfer titled as Devender {Applicant)} vs
Principal Chief Conservator of Forests & Ors., OA no. 5172025 peading
before The Hon’ble National Green Tribunal, New Delhi.

Rir,

This is to inform that khasra no. 298 {Area — 3 Bigha 5 Biswa as per records) in
village Chattarpur is forest land as per order no. F S33(BYBT/S K /Rev./5949 dated
03.11.1987 and Notification no. ?.3{?{42)4??&513{??;‘93!2512-1?@ dated 24.05.1994.

Also, as per affidavit filed by Revenue Department on 05.04.2819 before Hon'ble
NGT in the O.A no. 58/2013 in the matter of Sonya Ghosh vs Govt. of NCT of Delhi,
khasra no. 298 in village Chattarpur is encroachment as Unauthorized Colony on

forest/ridge land under South Forest Division.

Demarcation of said land was carried out in the matter of O.A no. S8/2013 Sonmva

(Ghosh vs GNCTD before Hon’hle NGT.

41
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A matter is pending before Hon’ble National Green Tribunal, ie., Original
Application No. 51/2025 in the matter of Devender {Applicant) vs Principal Chief

Conservator of Forests & Ors,

In view of the above, it is requested o schedule the demolition on above-
mentioned Kharsa through STF. '

This issue is with the approval from Competent Authority.

Encl. as above
Copy to:

i. The Conservator of Forests, Deparment of Forest & Wildlife, Vikas
Bhawan, 2™ Floor, IP Estate, Now Delhi- | 10002, for kind information.

2. The Deputy Conservator of Forest, South Forest Division, Department of
Forest & Wildlife, Shooting Range, Tughiakabad, New Delhi- 116044, for
kind information.

3. The Deputy Conservator of Forests (P&M). Department of Forest &
Wildlife, Vikas Bhawan, 2% Floor, 1P Estate, New Delhi- 110002, for kind
information.

4. DM (South), M. B. Road, Saket, New Delhi.

5. Deputy Range Officer, South Range, Hauz Ram, New Delhi for necessary
action '

w7l L
Range Officer
South Forest Division

RSN F
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